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O.A. No. 275 of 1998

Date of decision _12.2.99

eaon -

shri Bal Bahadur Sharma & 15 Ors.

shri Bal Bahadur Sharma & 1 PET IT IONER(S )
Mr. A, Ahmed - . ALVCCATE FOR THE

PET IT IONER (S )

VERSUS

Unlo§uof‘Ind1a &_gffsmwﬂ"n“a - RES PONDENT (S )

CeeCAELBNNE Lt LR tetm et mVE LSt 4 e e

Mr, A.Deb Roy, Sr. CﬁG.StC.. ‘ ADVOCATE FOE THE

RESPONCENT(S )

THE HOJ'BLE MR. JUSTICE D.N.BARUAH, VICE-CHAIRMAN.

THE HON'BLE

AN

+

1, Whether Reporters of local papers may be allowed ,
- to see the Judgement? - , d

2,7 To be referred to the Reporter or not?

3. Whether their Lordships ﬁgsh to see the fair
copy of the Judgement?

4, lhether the Judgement is to be circulated to-
the other Benches?

Judgement delivered by Hon'ble Vice-Chairman.
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 CENTRAL ADMINISTRATIVE TRIBUNAL - '€;'

GUWAHATI BENCH

Orlglnal Appllcatlon No. 275 of 1998.
Hon'ble Mr. Justlce D.N.Baruah, Vice-Chairman.

Shri Bal Bahadur Sharma & 15 Ors.

Working as labourer in the

~office of the Officer Commanding,

302 ASC(Supply)., Type-A,

57 Mountain D1v151on, , :

C/o 99 APO.~ - , Applicants

'By Advocate Mr. A.Ahmed.
-versus-

1. The Union of India,
: represented by the Secretary to
the Govt. of India, ‘
Defence Department,
New Delhi. - \ e
2. The Officer Commanding, .
‘ 302 A.S.C.(Supply)., Type-&,
57 Mountain Division, : e ‘
C/o 99 APO , Respondents

' By Advocate Mr. A.Déb-Roy, learned Sr. C.G.S.C.

ORDER

. BARUAH J.(V.C.).

ThiSapplibAEibnt has been filed by~ the
appllcants¢gseek1ng . certain directions to 'the
‘respondents for payment of Field Serv1ce Conces51ons.
{The facts are i
.,All the.applicants are Group FD'empiéyééé
serving under the Defence Departmemt since'longstime:'
They are now pested in Manipur. Ihe applicants state-
" that Central Gpvernment by' various circulars rgave

dlrectlons that the C1v111an Employees serv1ng under

Al

the DefencefDepartment dnsNLE3 Re01on)1nclud1ng Manlpur‘are ellglble for
- certain benefits for taking risk of thelr life. They 7
furtherv stater that as per varlous' Governmentf'lv4°
cireularsﬂ and Office Memorandmm Athe Civilian'

Employees are’ ent1tled to get the beneflt of ’ F1eld

. B
;ﬂ2/42; Convanalon. Bs oov the Cooversiniie tt",.Contd :
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(a) /D(Pay)/Serv1ces dated 13. l 1994, the applicantSf
belng C1v111an Employees under the Defence Department
| .and at present posted 1n Manlpur are entltled to the
benef1t of Fleld Serv1ce Conces51on. In Spite of

repeated requests and demands, the respondents have

refused to give the 'said beneflt to the appllcants,

Hence the present appllcatlon.‘

2. HeardMMfdvkﬂAhmedd learned counsel appearlng on

. e = e B

behalf of the appllcants and Mr. A. Deb Roy, learned
Sr. C.G.S.C.‘ Learned counsel for ‘the applicants

subnits that thé present cases aigy covered by the

“\J» V“‘

decision of this Trl'b-un'a”lr namely... the order ”passed" in 0.A..
Nos. 124 & 125 of 1995 dated 24 8. 1995 By the sa1d
order thls Tribunal d1rected the respondents to glve
vthe benefit of Fleld Serv&ce Concessions to tthe
appllcants of the above two Original Appllcatlons.
The Present applicants are also s1m11arly 51tuated
'and 50 they are also entitled to the sa1d beneflt.

. Learned counsel for the applicants further submits
that in splte of repeated requests and demands
respondents have t1ll now denled such benefit to the
present Aappllcantsu ﬂhlSh is not only 'arbltrary,and
dlscrlmlnatory but also unreasonabﬂe and: unfalr..Mr.
Deb Roy, learned Sr. C. G S.C. very fairly concedes -
that th1s Trlbunal in s1m11ar facts and c1rcumstances
of the case directed the authority to glve such

 benefit to those appllcants and Mr.- Deb Roy also
conflrms that “the present case is covered by the sa1d k

order.‘

'9/ | o contd..
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*%tibunal 'pésSedf in 0.A. No.. 124/95

Aof;réceipt oflthis order.

,1thé't;théf'_:prgs'enté.'casefj%is covered by the decision »"'of_. this

3.:f j‘f{  On_ heafing, théi%counSel- for_ the - péfties*
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and 125/95 and
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therefore the respdndents? are :.directednli.wz: to

~ pay Field Service Concession to - the present applicahts.

.

-

. This must be_‘done, as early"as possible at,’any ‘rate

within a pefiod of 3 (three) months from the 'date

4

4, . _With the édee diréctions,"the\ %pplicatioh

‘ié-disposed of.

5. . - . considering the facts and circumstances

° \

A

.. 6f the case, I however, make no order as to qosts.
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(D.N.BARUAH)

 'and;-on_ perUSai_}of the ‘records - I am of -the opihion '-

, 'Vice-Chairman -
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